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SHRl A. NEELALOHlTRADASAN: 
Is the GoveriUDeut aware of the 
fBet that the tormer Railway Minister 
just before quillin, the Mlnlstl'J, 
duriDg his visit to Iterala. hu liven 
an assurance to the public of Kerala 
that the Trichur-Kuttipuram Une 
wW be taken up immediately b«ause 
Of the importance of Guruvayoor .. c; a 
place of pillrimale! Also I would like 
to know if it would be included in the 
neD nilway budget. 

SHRI MALLIKARJUN: Within 
the budget of 1881-82 this Trichur-
)Cuttipuram line vica Guruvayoor is 
loina to be included and our worb 
proll'8IUIle w very keen to take it 
up in the next buciaet at a COlt of 
Rio t.23 crores. 

WRt'M'EN ANSWERS TO QUESTION 

Ille&al Bookinr COaaten 

·465. SHRI RASHEED MASOOD: 
SHRI CHHANGUR RAM: 

Will the Minister of RAILWAYS be 
pleased to state: 

<a) whether Government are aware 
~f illegal running of the railway book-
Inc counter, in the metropolitan cities 
Particularly their flourishing business 
near the city booking oftlces of Eastern 
and Southern Railways in Calcutta; 
and 

(b) it so the steps taken by Govern-
ment in the matter? 

THE MINISTER OF RAILWAYS 
(SHRI KEDAR PANDAY): (a) The 
Covernment are not aware of any 
iUegal running rJf railway booking 
counter. in metropolitan cities. How-
ever sOme reports of unauthori!led 
PftSOns aeeuring reserved accommoda-
tion in the metropolitan citiea of Cal-
cutta. Bombay, Delhi and lladras 
aDd RIling tile same clandestinely at 
PNllUwn to the intendin, p&SenIers 
have come to aotice. ~ 
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(b) Intea.live cbeeka .... belnI con-
duc:led by the VilUuee and CoauIaer-
dal Orpniationa of the Rail.ay, on 
the raervation ofBces to d1ac:ourap 
the activitiea of tou,- and mti-lOcial 
elaDents dealina in reaerved accom-
modation. U anY ~iftc Intonnation 
is tumiahed about the functiorun, of 
theae tout8 with or without the eoUu-
&ion of railway ataft. raida are con-
ducted and follow up action is appro-
priately taken in conjunctiOn with 
CSI. To counteract thia evil to some 
more extant. a Spec:ial Squad hu 
been set up in the Miniltry to d .. 1 
with particularly the malpractice. in 
reaervation. A. the .ctivit_ ell touts 
and anti..8OCial elements .... predomi-
nant during summer and holiday ru.h, 
special care has been taken to or,a-
nise more checks durin, theee seuon. 

2. Analysis made of the avallablllty 
of accommodation at important reser-
vatiOn point. has revealed that bar-
ring rush periods, accommodation is 
available in almost all the trains 4-5 
days in advance. Since the question 
is basically one of demand and lupply. 
endeavours have been made to reduce 
the gap between demand and supply 
by introducing new trains. augmenting 
the loads Of existing trains, extending 
their rUnl. increasing the frequency 
of weekly /biweekly train, and run. 
ning holiday specials On important 
rout_ to cl_r the rush of trallc. 

3. The various measures taken by 
the Railways to contain the activities 
of unauthorllled travel agent. and 
other anti-social elements lndullin1 
in the corrupt practices tnelude the 
followln,:-

(i) Whenever a person, not being 
a railway servant or an .. ent autho-
riaed by the Railway Administration 
in this behalf, is bmd selling rail-
way tickets, helshe i8 han4ecl over 
to the PoUee for further action in 
accordance with Section 11' of the 
Indian Railways Act, 1890 wheth 
provides fOr imprlaonment fOr a 
term which may eXtend to 3 lIlont!18 
or with fine which may extAmd to 
RI. 250/- Or with both and lhall alJo 
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forfeit the tare whiCh he ma, have 
.. id 8JId the ticket which he JDa7 
have tOld or attempted to _11. Tbe 
perIOD purcbuin, the deket!rom 
._ unauthoriHd penon. it alto 
liable to be prOlll!CU~ and punWl-
ed. 

eu) Announcement. are fre-
quently made on the public acldraa 
JyItem at important ltatiolll to edu-
cate the panerlIen that they abould 
purchl8e tickets only trom the Rai1-
way releJ'Vation counter. and ,houlcl 
not fan a prey to anti-aocial ele-
ments who indw.e in the Ul.,a} re-
.Ie of reerved tickets by charline 
extra amounts. 

(W) The Railway Time Tablet 
coatain the tollowing advice to the 
puleD,era. ,. 

. (a) Be1use to pay any unautho-
ri.lJed char,es fOr reservation and 
~rt the demand for such pay-
ment to the concerned ofllria18. 

(b) Refrain from occUpy inc ac-
eommodation raerved for other 
passeD,ers. 

(c) Do not buy tickekt. from 
unauthorised agents. 

(d) Do not travel on tranJler-
red or raold ~ation tickets 
as it is a legal offence. • , 
(iV) Vigilance and ticket check-

ing ofBcials ot Railways make In .. 
tensive and ~ checks to de-
ted the case. of perlOns travelling 
On transfened tickets and take suit-
able action in accordance with the 
extant rul-

(v) DuriDI Feb., 1980, a special 
drive waa launched on all IncUan 
Railways. Aa a result, 2MB per-
sons including touts, towel spreaders 
aDd other anti-soclal element. at 
reaervation oftloes and on trains 
were apprehended all over the 
RaUwaya Out of these, '102 were 

, aeot ttl jall and 1 'lIS were fined. 

(vi) During he lWIUDer monu.. 
Of 1180, over 800 touts were appre-
hendeci durinc the c:ourae of the 
chec:u. In Calcutta relion &loae 
served by South Eastern and 
Eutem Railways, 143 touts were 
pro.ecuted, 

4. Besides, the followin, ,teps have 
recently been taken to render belt« 
and more satisfactory aervice to Ute 
travellin, public in the matter of rail 
reservations. 

(i) The time limit 'for advance 
reaervationa baa been made siX 
months at all stltions and bY aU 
traina, to avoicl blockina of acco.m-
modaiOn by anti-social element. and 

providing a wider ehoice to bOIlafide 
p8Uelllera tor planning rail jour-
ney. in advance. 

(ii) Resel"\'ation procedures and 
arrantements at important stations I 
reservation centres bave been 
streamlined by opening additional 
booking windows, relervation cOun-
ters 8Jld by extending working 
hours ot reservatiOn offices at im-
portant and large statiOlUl. In the 
Esplanade Mansion reaervation 
office, calcutta better arrangements 
for passengers to stand in queue 
while procuring tickets in the re-
servation ofticea have been envisag-
ed thrOUgh increase in the nwnber 
of counters by constructing a mez-
zanine floor, sO that the entire 
gJ'OUlld space can be utilised for 
opening more cOWlters. The walt-
ing time fOr passengers in the queue 
will be reduced with the increue 
in the number of counters. 

(iii) Firm reservations over and 
abOve the normal quota of be11hs 
a.piDst the vacancies whiCh eti8e 
due to normal cancellationa are alIo 
now being made. • 
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(iV) btra sittiDI accommodation 
Ie provided ill ftnt class and AC 2-
tier coachee of Delu. train. for day 
time jOUl'M7l to ~Uitate Iftore 
pullm8ers to travel by these trainl. 

(v) Wait-listed pauenlen, to c:er. 
lain e-ldent, are now beiDa provid-
ed with l"Onftrmed reservations dur-
Ina the run Of the train against 
DOn-tuminl up of the bOoked pas-

~ ~s and caJIcellatiODI. 

CeI_Ie. ., To ,.... '-eludes Pu-Ii., tbrou,b Baliapattam Brid,~ 

·470. SHRI M. RAMANNA RAI: 
Will the Min~ of SHIPPING AND 
TRANSPORT be pleased to state: 

rt (a) whether it is a fact that Gov-
'emment Of India are contemplating 
to collect taxes from the vehicle. pas-
mg through the newly l"Onstriicted 
Baliapattam bridge in Cannanore dis-
trict on National Highway 17 when tt 
is opened for vehicular traftlc; 

(b) if 80, what are the rates on each 
t 'Variety of vehicles that are pro~ 
," be collected; 

(c) whether it is the poliCy of Gov-
emment to collect such taxes on the 
newly constructed bridges on the Na-
tional Highways; and 

(d) if 10, the period fOr which this 
.. collection of tax will continue? 

THE MINISTER OF STATE IN 
!' f 
, tTHE MINISTRY OF SHIPPING AND 
I''l"RANSPORT (SHR! BUTA SINGH): 

(a) and (c). No taxes as JUch are 
to be collected, but in accordance 
with the National Highways (Fees 'lor 
use of Permanent Bridges) Rules, 1978, 

,- framed in pUrSUance of the provisions 
- \ontained in Natiooal Hilhways Act. 

1956 (No. 48 of 1958) Be amended by 

National Hilhwayl (Amendment) 
Act, 1m (No. 30 of 1m), fees for 
.rvices or benefits rendered, at the 
rates indicated in the Schedule 
attached to thele Rules. ue leviable 
only on the mechanically propelled 
vebicles ulin. permanent bridaes on 
National Hilhways, the cost of Nn.-
truction of each of which is more 
than RI. 25 laths and .'hich are 
opened to traflle on or after the 1st 
April, ur,S. As the cost of the Balil-
pattam Bridles on National Hi.hway 
No. 17 in Kerala, is more than Ra. 25 
lakhs and as it "'as opened to trame 

on the 7th December 1980 the (w. . , 
for services or beneftt. rendered 
under the above-mentioned Rules are 
leviable on the mechanically propelle~t 
vehicles using this brid,e. 

(b) The rates of fees leviable are 
given in the Scheduled attached to 
the National Hiahways (Fees for use 
of Permanent Bridles) Rules, 1978, a 
coPy o( which i. attached. 

(d) The (ees are leviable for a 
limited period only and are to be 
dilll"()ntinued as lOOn as the full 

• capital" cost of the bridge (i.e. bridge 
proper. approach roads, guide bunds 
and protective worka as also .truc-
tures constructed or improved fOr eol-
lection of 'fees) including interest 
thereon as also the maintenanCe and 
special repairs expenditure thereoa 
upto the date of discontinuance ot the 
levy of fees, has been recovered. 

SCHEDULED ATTACHED TO 'l'HE 
NATIONAL HIGHWAYS (FEES FOR 
USE OF PERMANENT BRIDGES 

RULES, 1978 

Fees chargeable in respect of 
mechanical v~hicles using permanent 
bridges, costing more than Rs. 25 
laths On National Highways complet-
ed/to be completed and opened to 
tramc on Or after 1-4-1976 in regard 
to vehicles other than Defence vehi-
cles, vehicles with VIP symbols, Poliee 
vehicles, Fire Bghting vehicles, am-




